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“the respdhdents.
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/99~ K¥S(Estt.II1I) dated

F0-F-2000 providing relisf  to transferred surplus
reachers, a condition of which he fulfills in as much
as hs wd% declared earlisr as surplus teacher an
tranatferred out. He has sought a posting back to KW3,

Fatehgarh within a period of
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transferred to New Majiri, his having®been | once
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4. T his  reply. shri Trivedi. learned
counszel for the applicant points out that since lhig
posting To 3irsa  was only in modification of his
ariginal posting to New Majiri, the same should not be
taken as & request transfer so as tb rander his
raguest  for posting back to Fatehgarh as incorrect or
impropar. 'ﬁﬁ. the reguest was bsing made by nhim in
terme of the guidelines he should not be denied 1T
‘ways Shri Trivedi.

5. I hawve Caféfully considered the matteru
Tk iz nobt disputed -ﬁhét the applicant had ‘to be

 £ransferred out of Fétehgarh as he was on2 among. the
:Téaﬁhérg who have been rendersd surplus amongi the.

various schools under the KVS and who were adjusted on

tran: in varigus other schools. This was strictly

iﬁ accordance with the policy and he was posted o Hew
Maiiri, Maharashtra on account of the non~availib{lity

of Ehe vacancies in Lucknow, &gra, Mathra, Kanpur and

Bariely all in Uttar Pradesh wWhich were hiz places of
ehinice. But subsequently he was adjusted in Sirsza on.
. ”‘5& hiz .own reguest. The posting to Sirsa was on s oWn
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dquest and as indicated by the applicant himself that

Majiri at raharashtra. T+ has to be held and has been
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correctly held as a transfer mads on his  request.

puring the course of his arguments Shri 3. fﬁajappa
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Tribunal to adjudi
/ Co-ordinate Bench of this Tribunal {dehpur Bench in

oA No.  185/2000).  This is a sound principle. It is
also significant that the applicant himzelf was hot
chall@ngiﬂg‘ the orﬁer by which he was placed surplus.
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according  to  the.applicant hié acdius ment at Si;$a§
Was just a modification Qf the-éfd@r garlier mads *to
ngi Maiiri andigﬁ@uld not be considsred as a pmgﬁing
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g place of his choice. Still keeping 1n mincl  the
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fact, That he was forced to make Sirsa, his cholce his

having been postad to New Majiri, denying his posting
at Lucknow, Mathura , Ggra,. Barelly) Kanpur”21£0mﬁ:
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i called Tor. ﬁ$f$hch I.feal that in T t'
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of  Justics would be adequat@iy'@afsguardad“ it his .
posting quk Lo Fatehgarh.or nearabout is favm@rably
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case appears to fall within the parameters ofe

qu1rolinvdu I ordar accordingly.

. DA is accordjngly disposed of. No costs.
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